IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATHA

oA No, 282/1996

Bate ef Orderis,ll,2ee3
fvadhesh Kamar , esonsase Applicant,

- By Advecate Shri 5. Kumar,
aV8 .-
Union of India & Ors, , ....... Respenderits.

- By Advecate Shri V.M.K. Sinha(Sr, Standisng Ceunssl)

ce aam
HON'BLE MR, JUSTICE B.N. SINGH NEELAM, ,, VICE.CHAIRMAN
HON' BLE MR. MANTRESHWAR JHA, : cees MIMBER(A)
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( Pictated in Ceurt )

By Justice B.N.8ingh Neslam, /C:-

At the very :i:i:s.et, the lsarned ceunssl fer the 4

apelicant has suwmitted that he de=s net wa'nél' t[o vpress this
R ’ “{_ : .
A se filed. It is submitted that &E the same &8 dispesed of |
”

as net pressed, liserty may e given is te file representatien
wefore the cencernsd resmendents fer censideratien., The ether-

side lawy=r Shri V.M.KSinha, Sr, Standing Ceunsel is pressnt.

2, 8inge the learned ceunsel fer the applicant himself
_dess net want te preseé:the a’aﬁtex", this @ stands dispesed of
as net pressed, It is fer the appliazant‘to"deeide . if se

advised, as te file representatien sefere e cencerned

respend=

_ (MANTRESHWAR JHA ) ( B.N. SINGH mm)
SRK/ MEMBER(A) _ VICE.CHATRMAN




